
//

central ACniNI strati \/e tribunal principal bench

C .P.No. 328/98

IN

0. A.No. 2 360/96 ,

N 8U Delhi: this the -2'5^ day of , 1 999,

HGN'BLE NR. S.R.AOIGE Ml CZ CH aI FTI AN ( a) .

HOM'BLEflRS. LaKSHDI SUAfI IN a THaN , nEnBER(O)

Chetan Prakgsh IVagi,
S/o Sh ri R^ Kumar IVagi,
R/o House No,1870,

UBzi r Singh Street,
P ah a rg an j,
N eu Delhi

flP d (ftTE*' , .... Appli cants.

(By Advocate: Shri f'l.K.BharduaJ )

\Jersus

R.K.Nishra,
Director General,
CBI,
CGO Oamplex,
Lodhi rto ad,
N eu Del hi -00 3.

2. B.L. Rao,
Office of the Superintendent of police,
CBI,
Training Div/ision,
CBI Academy Hapur ftoad,
Ghaziabad LP' ».. .. Raspon dents,

(By Advocate: Shri R.P, Agarual)

0 RDER

gffiN «BLE fIR.S. R.^aDIGE, \/I CE CHAlFyiAN(AK

Hea rd.

As it is the CP liiD(thB nodal department for

maintenance of Go v/t b uil ding s) uhi ch is chargeduith

the responsibility off en suring p toper pkmbing and
electricity in CBI Academy, Ghaziabad, respondeits No.1

and 2( i.e. |), Q. CBI and S.P. CBI Training Div/ision; CBI
Academy, Ghaziabad rasp ecti v/ely) cannot be said to haue

contumaciously \/iolated the Tribunal's order, dated 2 9. ?, 9?
in 0 .A.No.2 360/96 e v/en if, as alleged by applicants' counse
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the plumbing and electricity uo ik is being got done

by CP 'JO p to vi a te con t ra etc rs«'

3. It is opal to applicants to agitate their

griev/ances in accordance uith 1 au, after impleadingg

the proper and necessary parties, i f so adv/ised.

4. Sub'tject to the abo va the C.P • is dismi ssed

and notices to alleged oontemnors are discharged#

(  nRS. LAKsHni SUATIINaTH.aN )
01BER(3)

y\'-4 c L- G/ s.

(  s.r.-aoige:)
UICE CHaII?!aN(a).
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